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Worker at Bolangir

MR, SPEAKER: Mr, Deo, please
listen to me. I tell you that this
matter relates to the law and order
of the State.

SHRI P, K. DEO: Sur, this 18 u
breakdown of the Constitution. The
death of Parsuram Satpathi, jour-
nalist was caused under the wheel of
congress Jeep DHA 9836 driven by
Juba Congress workers on 29th
November 1974.

MR. SPEAKER: Agan I tell you
that this 15 a law and order problem
which is the state subject.

SHRI P. K. DEO: &Sir, from F.LR.
filed in Bolangir P.S. on 27th Novem-
ber 1974, we learn that on 24th
November 18074 evening when Shn
Parsuram Saipathy was comung, he
met Shr1 Bikramananda Bohidar on
the road. ....

MR. SPEAKER: Wil you please
mt down? This 18 a state matter,

SHRI P, K DEO: Hg halted hum
and told hum that his Lfe was not
safe and that he was passing this
information secretly to Shr1 Satpathy
that murderers from outside uLke
Bombay and Calcutta mght be
brought to kill lum. As Shri Bohidar
18 a member of the Congress Party
there may be some truth. Please
take necessary action and give pro-
tection.

MR, SPEAKER: Mr. DEO, this is
a State matter I cannot allow you,

Re, Violation of 228
Article 284

gress workers have been arrested,
May I request you to direct the Min-
aster of Home Affauwrs to make a
statement?

MR SPEAKER: Kindly sit down.
Why do you raise matters which con-
cern the law and order of the State?
You do not listen to me.
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MR SPEAKER: 1 have repeated-

ly told you all that this 1s not per-
mussible

(Interruptions)

MR SPEAKER: Why do you in-

terrupt the proceedings? Kindly sit
down. You are not called. Now,
Mr. Madhu Limaye....
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RE, VIOLATION OF ARTICLE 284
OF THE CONSTITUTION
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“284¢ All moneys received by or
leposited with—

(a) any officer employed in con-
nection with the affairs of
the Union or of a State in
his capacity as such, other
than revenues or public
moneys raised or received by
the Government of India or
the Government of the State,
as the case may be, or

%) any court within the terri-
tory of India to the credit of
any cause, matter account
of persons,

shall be paid info the public ae-.

count of India or the publie ac-
count of the State, as the case may
be ™
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MR SPEAKER-
him

I am going to ask



